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Translated using Neural Machine Translation (NMT) technology 

 

Applicant:  

Ravindra Nathu Wagh 

Address: Village & Post Office -  Kaman, Mauje Kolhi,  

Chinchoti Naka, Bhiwandi Road, Vasai – East,  

Taluka -  Vasai, Dist. Palghar- 401208 

Mobile: 88059 14514 

Email : madhuriwagh64@gmail.com 

Date : 14/02/203                                                     

( Stamped Acknowledgement - Received 16/02/26)  

 

To, 

Hon. Collector and District Magistrate  

Palghar District  

Headquarters Palghar,  

Palghar Boisar Road, Kolgaon, Palghar - 401404 

 

Subject: District Palghar Taluka Vasai Village Kolhi S.No. 11/A, Director of Gyanodaya 

Education Trust Arun Verma has caused environmental damage by illegally digging and 

dumping school sewage on our ancestral land, making the land unproductive and hindering the 

cultivation of trees, taking serious note of the matter and taking immediate action against the 

school administration and Arun Verma and taking necessary measures for the improvement of 

the environment. 

Sir, 

According to the information published in the newspaper, "Where there is no adequate sewage 

drainage system and no connection to the underground sewage water pipe, the relevant 

developers and construction companies should be blacklisted. Also, no OC should be given to 

any construction without an approved plan, building permission and proper sewage drainage 

system." The Hon'ble Mumbai High Court has issued a strict order. 

However, it has been observed that the municipal administration has granted construction 

permission (Development Permission with Regularization Permission for School VP 6613 & 

Commencement Certificate VP 6108) for the construction of a new building along with an 

unauthorized building of the Gyanodaya Multipurpose School in the village of Kolhi S.No. 11/D 

under the jurisdiction of Vasai Virar City Municipal Corporation, despite the absence of a 

sewage drainage system. It has also been observed that the said school administration is also 
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discharging the school sewage into the nearby river, causing fear of disease among the citizens of 

the area. It has been observed that the concerned citizens have expressed this matter to the 

municipal administration and the Pollution Control Board. 

Perhaps, having sensed that action was being taken by the administration accordingly, the 

founder/manager of the said school, Arun Verma, a few days ago (estimated to be February 11, 

2026) entered the pit created by illegal excavation on our ancestral land at S.No. 11/A. 

The school's sewage is discharged through a pipe. As a result, there is a strong possibility of the 

drinking water well and trees on the property being affected and diseases spreading. 

According to Article 48A of the Constitution of India, the state should strive to protect and 

conserve the environment of the country and to protect forests and wildlife. According to Article 

51A, it is the fundamental duty to protect and improve the natural environment including dams, 

lakes, rivers and wildlife. Also, recently, the Bombay High Court, in its order against the Pune 

Municipal Corporation's Tree Authority Department, has ordered strict compliance with the rules 

before granting permission to cut trees, emphasizing the importance of trees. 

We request that the Director of Gyanodaya Education Trust, Arun Verma, has carried out illegal 

excavations and discharged sewage from the school on our ancestral land in Vasai village, 

village Kolhi, village No. 11/A, in Sabb district, Palghar taluka, and has damaged the 

environment by creating obstacles to the cultivation of trees and making the land unproductive. 

We request that immediate action be taken against the school administration and Arun Verma 

and necessary measures be taken for the improvement of the environment. 

Copy to:  

Hon'ble Commissioner,  

Vasai Virar City Municipal Corporation (VVCMC),  

Virat Nagar, Virar  

 

Hon'ble Regional Officer Thane,  

Maharashtra Pollution Control Board  

Thane Office Complex Building, 5th Floor,  

Wagle Estate, Mulund Checkpoint, Thane (West) - 400604 
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